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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS/BENEFICIAL OWNERS OF
EQUITY SHARES OF M/S. AKC STEEL INDUSTRIES LIMITED FOR THE BUYBACK OF EQUITY SHARES THROUGH
TENDER OFFER ROUTE UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF
SECURITIES) REGULATIONS, 2018, AS AMENDED.

This Public Announcement ("Public Announcement” or "PA") is being made pursuant to the provisions of Regulation
7(i) of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, for the time being in

The Buyback will not result in any benefit to the Promoter and Promoter Group or any Directors of the | 2.
Company except to the extent of the cash consideration received by them from the Company pursuant to
their respective participation in the Buyback in their capacity as equity shareholders of the Company and
the change in their shareholding as per the response received in the Buyback, as a result of the extinguishment
of Equity Shares which will lead to reduction in the equity share capital of the Company post Buyback.

The details of the date and price of acquisition of the Equity Shares that the Promoter and Promoter Group

We have been engaged by AKC Steel Industries Limited ("the Company”) to perform a reasonable assurance

engagement on determination of the amount of permissible capital payment in connection with the proposed

buyback by the Company of its equity shares in pursuance to the provisions of Section 68, 69 and 70 of

the Act and the SEBI Buyback Regulations and in terms of the resolutions passed by the Board of Directors

g; me g;mpany in their meeting held on 10/02/2022, which is subject to the approval of the shareholders
e Company.

farce and includes any statutory modifications and amendments from time to time (the "SEBI Buyback Regulations") tend i Bnder ars Balatt: Below - 3 The management of the Company has prepared the Statement of permissible capital payment as on
and contains the disclosures as specified in Schedule Il read with Schedule | of the SEBI Buyback Regulations. . 31/03/2021 (the Statement) as given in Annexure - A attached, pursuant to the proposed buyback by the
OFFER FOR BUYBACK OF UPTO 9,83,000 (NINE LACS EIGHTY THREE THOUSAND ONLY) FULLY PAID UP [ 8.1 Suresh Chand Bansal Company of its equity shares as mentioned in para 2 above. The statement contain the computation of the
EQUITY SHARES OF FACE VALUE OF RS. 10/- (RUPEES TEN ONLY) EACH AT A PRICE OF RS. 30/- (RUPEES Date of Nature of No. of Face | Issue/Acquisition /| Consideration amount of permissible capital payment towards buyback of equity shares in accordance with the Act and
THIRTY ONLY) PER FULLY PAID UP EQUITY SHARE ON A PROPORTIONATE BASIS THROUGH TENDER OFFER Tr H " 4 qu:llty Value Sale | Price per | (Cash, Other the Buyback Regulations based on the latest Audited Financial Statements for the year ended 31/03/2021.
ROUTE. ! s P P s
Board of Directors’ Responsibility for the Statement

Certain figures contained in this PA, including financial information, have been subject to rounding-off adj Share (Rs) | equity Shares (Rs) |than cash etc.} 4 h " the ponal 'f::lf g - ‘ L el for the buvback
All decimals have been rounded off to two decimal points. In certain instances (i) the sum or percentage change of 01/04/2011 | Opening Balance 103425 10 2 Cash ; REd 9’9%3'3'30” "}lfh i Statement 'f :lenmnmg ihhe a’é"g‘;“g“’b"ﬂ“}f&b‘f capital paheﬂ""‘e’ t for vt uyl
such numbers may not conform exactly to the total figure given; and (i) the sum of the numbers in a column or row in 10/05/2018 | Transmission by operation of| 80680 0 Nil NA in accordance with the provisions of the Act and the SEBI Buyback Regulations, is the responsibility of the
certain tables may not conform exactly to the total figure given for that column or row. BBy Grder 01 S tGALIA Board of Directors of the Company, including the preparation and maintenance of all accounting and other

) arder ot the Ho relevant supporting records and documents. This responsibility includes the design, implementation and
1. DETAILS OF THE BUYBACK OFFER AND OFFER PRICE: High Court at Kolkata maintenance of internal control relevant to the preparation and presentation of the Statement and applying
1:1 The Board of Directors ("Board") of AKC Steel Industries Limited (the "Company"}), which expression shall 10/02/2022 | Closing Balance 184105 10 1.72 Cash an appropriate basis of preparation; and making esti that are le in the circumstances.

include any committee constituted and authorized by the Board to ise its powers, including the powers : . ey ey .

conferred by the resolution at its meeting held on Thursday, February 10, 2022 ("Board Meeting") where in | 8.2 Mukesh Chand Bansal 5. E??h§°§£dm%fa?."eﬁfﬁﬁsgﬁréﬁ%ftﬁkﬁqg ﬁélgmq::; m‘l’ r;hnel ﬁ;ggfag?:spﬁn?mﬁ:rad::&%sg}

the Board has, subject to the approval of the shareholders of the Company by way of Special Resolution in T = = e vear from the date of the Board mesting in which the broi I for the buyback is approved by the Board

Extra Ordinary General Meeting and in accordance with Article 66 of the mc!es of Association of the Compan Date of Nature of No. of Face |lssue/Acquisition / ation fD_y e of th o héen dat 9 hich th P Dﬁ:a fthe sh yh Iderer pp s il o

and the provisions of Section 68, 69, 70, 110 and all other applicable provisions, if any, of the Campanies AJ Tr tion t ti Equity | Value | Sale/Price per | (Cash, Other it e T e o P o e D Tosls O Te Sarsoners sy on Wik ioge

2013 as amended (the "Act"/"Companies Act"), the Companies (Share Capital and Debentures Rules), 2014, Share (Rs) | equity Shares (Rs) |than cash etc.) 2 PIOPsarLLYDack arecacared.

the "ghara Capiiall:r:d D)ehentum Rules"), ; Gnrgpanies ('I‘ fs] it agd Admini =*ign)hRules, E%(:-i 01/04/2011 | Opening Balance 86200 10 3 Cash Auditor's Responsibility
the "Management Rules") to the extent applicable and in compliance with the Securities and Exchange rd ; . W il .

of India (Buyback of Securities) nggulations. 2018 (the "SEBI Buyback Regulations”), the Securlties and 02/02/2016 | Purchase 4200 10 10 Cash 6. z:rtil.;afn{:”t:mﬁ:!eg E?Qqeu;;cmrﬁaegngri?fertig?' Regulations, it is our responsibility to provide reasonable assurance

Exchange Board of India (‘Lisﬁn% igations and Disclosure Requirements) Regulations, 2015, as amended 10/05/2018 | Transmission b¥ operation of| BOG80 10 Nil NA 1) Whether th + od b the Board for the buyback is within th issible limi d

(the "Listing Regulations") read with Securities and Exchange Board of India Circular law by order of the Hon'ble @i\ er the amount approved by e bl or the buyback is within the permissible limit compute:

CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015, read with Circular CFD/DCR2/CIR/P/2016/131 dated High Court at Kolkata _ In accordance with the provisions of Section 68(2)(c) of the Act; )

December 9, 2016 and Circular SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021, including an 10/02/2022 | Closing Balance 171080 10 185 Cash (ii) Whether the Board of Directors has formed the opinion, as specified in Schedule | of the Regulations,

amendments or statutory modifications for the time being in force ("SEBI Circulars®) and subject to sucl = on a reasonable ground that the company having regard to its state of affairs will not be rendered

approvals of statutory, regulatory or governmental authorities as may be required under applicable laws, | 8.3 Vikas Bansal insolvent within a period of one year from the date of passing the Board meeting resolution, and from
approved the buyback of upto 9,83,000 (Nine Lacs Eighty Three Thousand Only) fully paid up equity shares _ date on which the resulis of the shareholders' resclution with regard to the proposed buyback are
of Rs. 10/- each’(Rupees Ten Only) (representing 23.69% of the total number of equity shares in the paid up Date of Nature of No. of Face |lssue/Acquisition /| Consideration declared;

equity share capital of the Company as on 31st March 2021) at a price of Rs. 30/- {Rupees Thirty Only) per Tr ti t ti Equity Value Sale / Price per (Cash, Other (iii) Whether we are aware of anything to indicate that the opinion expressed by the Directors in the declaration

Equity Share (the "Buyback Price") payable in cash, g&gr ating to Rs. 2,94,90,000/- (Rupees Two Crores Share (Rs) | equity Shares (Rs) |than cash etc.) as to any of the matters mentioned in the declaration is unreasonable in circumstances as at the date

Ninety Four Lacs Ninety Thousand Only) ("Buyback Offer Size"} (excluding Company’s expenses incurred - of declaration.

i i 01/04/2011 Opening Balance 66750 10 2 Cash

or fo be Incurred for the Buyback ke filing faes payable to SEBI advisorsfegal fass, public h pEtng 7 The financial statements referred to in paragraph 10 below, have been audited by us, on which we issued

publication expenses, printing and dispatch expenses and other incidental and related expenses, transaction 10/02/2022 Closing Bal 66750 10 2 Cash ’ dified audit apini id - pa % tr-;d 2Gth June 2021. O dit ftﬁ i ial stat L) is

costs such as brokerage, securities transaction tax, goods and service tax (GST), stamp duty, etc.) which an unmodified audit opinion vide our report da uns - SULAUCILOL INOSE MBI S emeN
represents 24.98% of the aggregate of the Company’s fully paid-up equity share capital and free reserves as | 84 Manav Bansal was conducted in accordance with the Standards on Auditing, as specified under Section 143(10]) of the

per the latest Audited Financial Statement of the Company for the financial year ended March 31, 2021 (which Date of Neee oF No.of | Face |issue] Acquisition | Consideration S L and ciher apeicsn AU e SUmUTE Tt Ry i ealige of e

is within the limit of 25% of the aggregate of the fully paid up equity share capital and free reserves of the T i " Equi Val Sale / Pri Cash, Oth bout whether the f Zal talg i y p f mat Pel isstat i

Company) on a proportionate basis, through the Tender Offer route ("Tender Offer”) as prescribed under the ! quity e o/ Price per | (Cash, Other HaCtAnCe AUpLL WIS AR SHIRMc A0 DL IMES NS

SEBI Eluyg:ad( egulations, from all the equity shareholders/ beneficial owners who hold equity shares as on Share (Rs) | equity Shares (Rs) |than cashetc.) || g We conducted our examination of the Statement in accordance with the Guidance Note on Reports or

the Record Date i.e., Friday, April 22, 2022 (hereinafter referred to as "Eligible Shareholders"). 01/04/2011 Opening Balance 61500 10 2 Cash Certificates for special purposes issued by the Institute of Chartered Accountants of India. The Guidance

1.2 Since the Offer Size for the Buyback is more than 10% of the total paid-up Equity Share capital and free r Note requires that we comply with the ethical requirements of the Code of Ethics issued by the Institute of
reserves of the Company, in terms of Section 88(2)(b) of the Companies Act, the Board had sought approval illor s Closing Balance S0 <L 2 fash Chartered Accountants of India.

g‘fézﬁns;areholders of the Company for the Buyback, by way of a special resolution in Extra Ordinary General | 8.5 Gautam Bansal 9. We have complied with the relevant applicable requirements of the Standard on Quality Control (SQCL 1,

: Quality Control for Firms that Perform Audits and Reviews of Historical Financial Information, and Other
1.3 The shareholders of the Company approved the Buyback with requisite majority by way of a special resolution Tr Date °f 2 Nature‘:of g:u?t; 5:::; Isssu;: ?;ﬁzl::l;n ! l::;::l:eon:::: Assurance and Related Services engagements.
ot Sy v ook o Ao e i f i Crinay Gt e s s | " | ooy St [t s our)| 10, Aeasonale sssuranc angagementinolves peroming proccurs o cbn suTcint sprorat
f ! ) 2 - dence on the Reporting criteria mentioned in ra above. The procedures selec epend on
14 The Buyback is in accordance with Article 66 of the Articles of Association of the Company, the provisions of 01/04/2011 Opening Balance 48350 10 2 Cash the auditor's judgmgnt. in%:luding the a“assmanﬁf eprisks assuciatedpwith the Reporting Cn'tgria. We

S Dabentira Rules, 1 anagoment Bulss, e Lising Regulaions and the provisions of the S Buyaack 102z | Clbsing Basnse aocs0. | 0 2 Cash barve periined W i mogecinm relflon oie S :

Regulations. The Buyback is subject to approvals, permissi and i as may be necessary from| 8.6 Bhawani Bansal - :\;aa?z;% |%$Lg‘rgd ::Ee?g:f é?;ﬁ:fé?;ézt?? Company in relation ta its audited financial statements

regulatory authorities as required under applicable laws, including but not limited to Securities and Exchange - . 2 y X

Board of India ("SEBI"), The Calcutta Stock Exchange Limited ("CSE"), the only stock exchange where the Date of Nature of No. of Face | Issue/Acquisition /| Consideration il. Examined authorization for buyback from the Articles of Association of the Company;

equity shares of the Company are listed. The Buyback would be facilitated by tendering of Equity Shares by Tr: ti ti i Equity Value Sale / Price per (Cash, Other iii. Examined that the amount approved for the buyback as detailed in Annexure A is within permissible

the shareholders and settlement of the same through the stock exchange mechanism as specified in accordance Share (Rs) | equity Shares (Rs) |than cash etc.) limit computed in accordance with section 68(2)(c) of the Act based on the audited financial statements

with SE_B! Ciraulars._lq _this rggard, the Company shall ma[te an application to the BSE Limited ("BSE" 0042011 Opening Balance 86769 10 2 Cash of the Company;

g PLOEFU*; the acquisition window. For the purpose of this Buyback, BSE would be the "Designate e e g“ - s ™ 5 e iv. Examined that the ratio of debl owned by the Company, if any, is not more than twice the capital and

ock Exchange . Sing as| its free reserve after such Buyback;
15 ;2%%%%% Size of Rst. 2&9;1'%90,0004’- (R}Jp?uels Twpderes !‘glinatgr Four Latgtls Nigsf;c_y Thousand Only) rstgra‘!:iletgﬁl 8.7 Indu Bansal v. Examined that all shares for the proposed buyback are fully paid-up;
A o aggregate of the Company’s paid-up equity share capital and free reserves as per the lates . . : N i

Audiad Fnancal Satoment of o Compary It o nancil yoa onded Marh 51 5021 (wich s i tho Dateof | Natureof Noof | Face | lssue Acquisition | Consideration S ouar s ol 54 SPmovs: by S art of Diachirs o Secorrrs B i it B s

imit of of the aggregate of the fully paid up equity share capital and free reserves of the Company). T ti tr i Equi Value Sale / Price per Cash, Other " ; : RS

Further, under the Companies Act, the number of equity shares that can be bought back in any financial year ;}Hg Rs) | equity Sha'm"[‘;m “‘m cash etc.) vil. Read the Director's declarations for the purpose of buyback and solvency of the Company as detailed

cannot exceed 25% of the total paid up equity share capital of the Company in that financial year. Since the ki in Anlnexure B; .

Company proposes to Buyback up to 9,83,000 (Nine Lacs Eighty Three Thousand Only) equity shares 01/04/2011 Opening Balance 49200 10 2 Cash viii. Obtained necessary representations from the management of the Company.

(representing 23.69% of the total number of equity shares in the paid-up equity share capital of the Company 1 oo Bal 4 1 h Opini

as on 31st March 2021), the same is within the aforesaid 25% limit 022022 |_<Closing P00; | 10 2 s P , , _ , ,

1.6 The Equity Shares of the Company are proposed to be bought back at a price of Rs. 30/- (Rupees Thirty only) | 8.8 Aruna Bansal 1. F!asad on our sxamlnatlm_ ah_m'a, an_d the information and explanations glivan to us, in our oplr_uon:-

per Equity Share. Since there has been no trading in the equity shares of the Company on the CSE for more Date of Nature of No. of Face | Issue/Acquisition /| Consideration i. the Statement of permissible capital payment towards buyback of equity shares, as stated in Annexure

than last one year, the Buyback Offer Price has been arrived at after considering various a priate factors T % Z E e Value Sale / Price per (Cash, Oth A, is in our view properly determined in accordance with Section 68 of the Act; and

(including but not limited ta), such as Book Value Per Share and Profit Earning Capacity Value per share. 1 5‘::“"’ ; 8"? A% p; s ird e:’ ii. the Board of Directors, in their meeting held on 10th February 2022, have formed their opinion, as

1.7 The Buyback shall be on a propartionate basis from all the Eligible Sharehalders of the Compan?r through the are (Rs) | equity Shares (Rs) |than cash etc.) specified in Schedule | of the Regulations, as stated in Annexure B, on reasonable grounds, that the
Tender Offer route as prescribed under Regulation 4(iv)(a) of the SEBI Buyback Regulations. Please refer to 01/04/2011 Opening Balance 48250 10 2 Cash company will not, having regard to its state of affairs, be rendered insolvent within a period of one year
Paragraph 15 below for details regarding Record Date and shareholder's entitliement for tender in the Buyback. 10/02/2022 Closing Balance 48250 10 2 Cash from the passing of board resolution dated 10th February 2022, and from date on which the resulls of

1.8  Participation in the Buyback by Eligible Shareholders may trigger tax on distributed income to such shareholder 9 the shareholder's with regard to the proposed buyback are declared and we are not aware of anything

("Buyback Tax") in India and such tax is o be discharged by the Company as per the procedure laid down | 8.9 Sarika Bansal to indicate that the opinion expressed by the Directors in the declaration as to any of the matters

in the applicable provisions of the Income-tax Act, 1961 read with any applicable rules framed thereunder, ot e o o | Facs Tiesve Ihcoureiton Tl Conearation mentioned in the declaration is unreasonable in circumstances as at the date of declaration.

Consequently, any income received by Eligible Sharehelders pursuant to the Buyback of shares is exempt and > " o - cq Restriction on Use

hence not included in the total taxable income of such shareholders. The transaction of Buyback would also Tr Equity | Value | Sale/Pricaper | (Cash,Other | 15 py o0 hus hean issiied at itid request of this Company solely for Use of the Corpany in relation to:

be chargeable to securities transaction tax in India. Participation in the Buyback by non-resident Eligible Share (Rs) | equity Shares (Rs) |than cash etc.) L fling inf tion in th 2 1 the notiehe ial s cti ith

Shareholders may trigger capital gain tax in the hands of such shareholders In their country of residence. In 01/04/2011 Opening Ba 2000 10 2 Cash k. “Tling infarmation in the cxplanatofy saiement 1o the nolos for special resoluion and-In connecticn )

due course, the Eligible Shareholders will receive a Letter of Offer, which will contain a detailed note on taxation. PRTAG Saance =5 the proposed buyback of equity shares of the Company in pursuance to the provisions of Sections 68

However, in view of the particularized nature of tax consequences, the Eligible Shareholders are advised to 10/02/2022 Closing Balance 2000 10 2 Cash ) and other applicable provisions of the Companies Agl, 2013 Iand the SI%BI Buyback Regulations;

consult their own legal, financial, accounting and tax advisors prior to participating in the Buyback. diiBLE I Soria HUE ii. to enable the Board of Directors of the Company to include in the public announcement, draft letter of

1.9 A Copy of the Public Ar nant Is ilable on the Ce 's wabsite I.e., www.akcstesl.com and is| ° ansa ns offer, letter of offer and other documents pertaining to Buyback to be sent to the shareholders of the
expecied to be available on the website of SEBI i.e., www.sebi.gov.in and on the website of the stock exchange Date of Nature of No. of Face |Issue/Acquisition /|G ation Company or filed with _ » i )

i.e., www.cse-india.com. Transaction transaction Equity Value Sale / Price per (Cash, Other a. the Registrar of Companies, Securities and Exchange Board of India, stock exchanges, public

2, NECESSITY FOR THE BUYBACK: Share (Rs) equity Shares (Rs) |than cash etc.) shareholders and _any uthar_ragu!ato_ry ai..lth_orlly as P&I‘ appiucat_;lfa law, and_ : u

21  The Buyback is being undertaken for the following reasons: 07042011 Opening Balance 25100 0 7 Cash :x the (:J;ntr::l ?:905‘2'\" 5'_)93"3_95 (India) leﬂfdia?azgnai 59‘:1"{""9:; 99905“0"5’;;"“‘:9”1 aln: -

: i ; : 2 i, providing to the parties including managers to the offer, each for the purpose of extinguishment of

¥ ;:‘n;rgpum‘%c: tﬂ’;;?:m;?;é?ﬁg&%ﬁg‘? aslfhrgaugncgﬂehmmggn%?m:d gi;ggpg:ggfy Ehatpebicady; 10/02/2022 Closing Balance 25100 10 2 Cash equity shares and may not be suitable for any other purpose.

ii. The Buyback, which is being implemented through the Tender Offer route as prescribed under the SEBI | 8,11 Radice Steels & Alloys Ltd We do not accept or assume any liability or any duty of care for any other person (other than those mentioned
Buyback Regulations, would involve allocating to the small shareholders the higher of a) number of shares - above) to whom this report is shown or into whose hands it may come without our prior consent in writing. We have
entitlied as per their holdings, or b) 15% of the number of shares to be bought back, reserved for the small Date of Nature of No. of Face |Issue/ Ar.q_ulsﬂlonf Consideration || no responsibility to update this report for events and circumstances occurring after the date of this report.
shareholders, The Company believes that this reservation for small shareholders would benefit a large Tr Equity Value Sale [ Price per | (Cash, Other For 8. Jaykishan
number of public shareholders, who would get classified as "small shareholder" in terms of the Regulation Share (Rs) | equity Shares (Rs) |than cash etc.) Chartered Accountants
2(i)(n) of the SEBI Buyback Regulations; o 7 = 3 Firm Registration No. 309005E

iii. The Buyback would help in improving return on equity, by reduction in the equity base, thereby leading to Aa/201 Opar_ﬂng Balance 1200100 10 2 Caaly Harish Patwari
long term increase in shareholders’ value; 10/02/2022 Closing Balance 1200100 10 2 Cash o o i F"Jgrsg-n;;

iv. The Buyback gives an option to the Sharehalders holding equity shares of the Company to either choose | .12 Beekay Steel Industries Ltd. ace: Kolkata ambecsiip. NUmMBeE
to participate and get cash in lieu of Equity Shares to be accepted under the Buyback Offer or to choose ki el el - Date: 10th February 2022 UDIN :22065738ADMMLH9767
not participate and enjoy a resultant increase in their percentage shareholding in the Company and their Date of Nature of No. of Face |Issue/Acquisition /| Consideration
share in any dividend which may be announced by the Company, post the Buyback Offer, without additional Tr i t ti Equity Value Sale / Price per | (Cash, Other Annexure A
investment; Share (Rs) | equity Shares (Rs) |than cash etc.) || Statement of Determination of the Maximum Amount of Permissible Capital Pay t for Buy-back of Equi?l

v. Optimizes the capital structure. 0170472011 OparinG Balahce 1160000 10 2 Cash Shares in accordance with the provisions of the Act and the SEBI Buy-back Regulations (the "Stat i

3. MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE OF THE TOTAL PAID 10/02/2022 C:si g,, = 1160000 10 5 e based on the audited Fi of the Company as at and for the year ended 31/03/2021.
;': CAPITAL AND FREE REz'EfRV:S;‘m e Rs. 2.94.90,000/- (Ru o < = ng - Particulars Standalone Consolidated

& maximum amount required for Buyback will not exceed Rs. 2,94,80,000/- (Rupees Two Crore Ninety Four * .o ; i it i . ; i e : .

Lacs Ninety Thousand Only) (excluding Company's expenses incurred or to be incurred for the Buyback like Note: g&mﬂ?&fg&ﬁg ‘;?gfm??alzeogﬁggmggﬁs prigkto Aprik,:2011.am not avaliable, Ea‘lldstl; &%ﬁgﬂ@?{;ﬁ:&'g&Ia%ﬁlahgﬂraiya;éﬁizpl) 4.15.00,000

filing fees payable to SEBI, advisors/legal fees, public announcement publication expenses, printing and 9 CONFIRMATION FROM COMPANY AS PERITHE PROVISIONS OF BUYBACK REGULATIONS AND e Al L

dispatch expenses and other incidental and related expenses, transaction costs such as brokerage, securities | 9 oM ANEL AR Free Reserve as on March 31, 2021

transaction tax, goods and service tax (GST), stamp duty, etc.). 5 : . - General Reserve -

The maximum amount mentioned aforesaid represents 24.98% of the aggregate of the fully paid up equitﬁ a) all equity shares of the FFOFHDG“Y are fully paid up; ) o - Securities Premium Account 2

share capital and free reserves of the Company as per latest financial statements of the Company as at Marcl b) the Company shall not issue and allot any equity shares or specified securities (including by way of ~ Retained Eamings™ 7.65.50.754 NA

31, 2021, which is within the prescribed limit of 25%. banus or convert any outstanding ESOPs/outstanding instruments into Equity Shares) from the date ] ng . e Lo

The funds for the implementation of the proposed Buyback will be sourced out of the Free Reserves or such of resolution passed by the Shareholders approving the Buyback till the expiry of the Buyback period; | | (Net of Other Comprehensive Income)

other source as may be permitted by the SEBI Buyback Regulations and the Act. The Company shall transfer ¢) the Company shall not raise further capital for a period of one year from the expiry of the Buyback Total 11,80,50,754

from its free reserves and surplus, a sum equal to the nominal value of the equig shares so bought back to period, except in discharge of subsisting obligations such as conversion of warrants, stock option Maximum amount permissible for the Buyback 1.e. 25%

the Capital Redemption Reserve Account and details of such transfer shall be disclosed in its subsequent schemes, sweat equity or conversion of preference shares or debentures into Equity Shares; of total paid-up equity capital and free reserves # 2,95,12,688.50

audited financial statements. d) that the aggregate amount of the Buyback i.e. Rs. 2,94,90,000/- (Rupees Two Crore Ninety Four Lacs | [[Amor oved by th i

The Company confirms that as required under Section 68(2)(d) of the Companies Act and Regulation 4(ii) of Ninety Thousand Only) does not exceed 25% of the total paid-up capital and free reserves as per the in thegﬁeagt%g neldh"n{)n Emﬁﬁ glr;g%rs for Baytck 2.94.90 000

the SEBI Buyback Regulations, the ratio of the aggregale of secured and unsecured debts owed by the latest audited financial statement as on March 31, 2021; Parmissible numbar of Equity Shara:; liaible for Buyback —

Company shall not be more than twice the Paid-up equity share capital and free reserves after the Buyback. e) that the maximum number of equity shares proposed to be bought back under the Buyback i.e. 9,83,000 | | in accordance with Segtion 68 (2) “'g and (c) gf the 10,37,500

4. MAXIMUM BUYBACK PRICE AND THE BASIS OF ARRIVING AT THE BUYBACK PRICE: equity shares, does not exceed 25% of the total number of shares in the paid-up equity capital as per Companies Act, 2013 (25% of number of paid up equity

The Equity Shares of the Company are proposed to be bought back at a buyback price of Rs. 30/- (Rupees the audited financial statement as on March 31, 2021, capital) (Nos.)

Thirty Only) per Equity share. Since there has been no trading in the equity shares of the Company on the f) the Company has not undertaken any Buyback in the last 12 months;

CSE for more than last one year, the Buyback Offer Price has been arrived at after considering various g) the Company shall not Buyback the locked-in equity shares or other specified securities, if any and | ™ Retained Eaming is adjusted for other comprehensive income/{loss).

appropriate factors, such as Book Value per Share and Profit Earning Capacity Value per share.
5. MAXIMUM NUMBER OF SECURITIES THAT THE COMPANY PROPOSES TO BUYBACK:
The Company proposes to buyback upto 9,83,000 (Nine Lacs Eighty Three Thousand Only) fully paid-up equity h
shares of Rs. 10/- (Rupees Ten only) each, representing 23.69% of the total number of equity shares in the
paid-up equity share capital of the Company as on March 31, 2021.

non-transferable equity shares or other specified securities, if any, till the pendency of the lock-in or
till the equity shares or other specified securities become transferable;

the Company shall not Buyback its Equity Shares from any person through negotiated deal whether
on or off the Stock Exchanges or through spot transactions or through any private arrangement in the
implementation of the Buyback;

# As per the provisions of Section 68 of the Companies Act, 2013, the m 1 amount p ible for the Buy
back of the equity shares of the Company is twenty five percent or less of the aggregate of paid up capital and free
reserves of the Company.

For and on behalf of the Board of Directors of
AKC Steel Industries Limited

6. METHOD TO BE mOPTEfDo FOR BUVB#;“: i @ i) the Company has been in compliance with Sections 92, 123, 127 and 129 of the Act; Sdl- Sdl-
The method to be adopted for the pur, Buyback shall be the tender offer route through Stock Exchange j) the Company shall not withdraw the Buyback after the draft letter of offer is filed with SEBI or public
mechanism as prescribed under the SEBI Buyback Regulations and circular issued thereunder, including the D e e the Sy PO NiAeeh fand Bensal b
Meahianism for acqiiistion of shares bwoih Sinck Excrangs pursuant 1 landar Oers under Tekeovers, k) the Company shall not make any offer of Buyback within a period of one year reckoned from the expiry DIN: 00103098 DIN: 00103024

Buyback and Delisting" notified by SEBI Circulars or such other mechanism, for the Buyback through tender
offer route, as may be applicable.
T DETAILS OF HOLDING AND TRANSACTIONS IN THE SHARES OF THE COMPANY: 1
The aggregate shareholding of the (i) promoter and promoter group of the Company ("Promoter and Promoter
Grnup'% and persons in control, (il) Directors of companies which are a part of the Promoter and Promoter
Group and (iil) Directors and Key Managerial Personnel of the Company as on the date of the EGM Natice,
i.e., 10th February, 2022, are as follows:
a. Aggregate shareholding of the Promoter and Promoter Group and persons who are in control as

of the Buyback period;

the Company is not in default of any repayment of deposits accepted either before or after the
commencement of the Act, interest payment thereof, redemption of debentures or preference shares
or payment of dividend to any shareholder, or repayment of any term loan or interest payable thereon

(Annexure B)
Declaration of the Board of Directors
It is hereby declared that the Board of Directors has made full enquiry into the affairs and offer document of the

to any financial institution or banking company; y - - ; Company and after taking into account the financial position of the Company including the projections and also
m} the debt equity ratio of the Company after the Buyback will be within the limit of 2:1 as prescribed | considering all contingent liabilities, the Board has formed an opinion:

under the Act; 1. That there are no defaults subsisting in the repayment of deposits, interest t thereon or g t

the date of the EGM ice, i.e.,10th Febi , 2022 n} the Equity Shares bought back by the Company will be extinguished in the manner prescribed under of dividend due to any shareholder, or repayment of any term loans or interest payable thereon to any
n e G Notics, 1.6 anruany _ — the SEBI Buyback Regulations and the Act within 7 (seven) days of the expiry of the Buyback period; financial institution or banking company.
Sl. No. Name No. of Equity shares | % of Sh ] o) the Company shall not directly or indirectly facilitate the Buyback: 2. That immediately following the date of the board meeting and from date on which the results of the
4 Radice Steel & Alloys Ltd 12,00,100 28.9181 a. through any subsidiary company including its own subsidiary company; or shareholders’ resolution with regard to the proposed buyback are declared, there will be no grounds on
2. Gockay Seel neustios Limitoc 11,0000 275578 fu ot sy Rwoatiient ampeny o roup oL ivesiment oo penecs 3 A“: i:g:r:sc.t;mﬂfa'gccrzgn:z ?;::::::::tbsa;? ;ﬂi;f?nﬁ:nig;?:;f following the date of the Board meeting
= 2 2 2 . & i
3' hsdur:shh(g:; nddBBa nsall :?:'égg ::gﬁ p) The mnssdara;son for_tha Buyback shall be pald only by way of cash; and from date on which the results of the shareholders' resolution with regard to the proposed buyback are
: ukesh Lhand Sansa o1, : q) As per Regulation 24(i)(e) of the SEBI Buyback Regulations, the members of the promoter and promoter declared, that having regards to the Board of Directors’ intentions with respect to the management of the
[ Bhawani Bansal 88,769 2.1390 group and their associates shall not deal in the shares or other specified securities of the Company Company's business during that year and to the amount and character of the financial resources, which
B. Vikas Bansal 66,750 1.6084 in the stock exchange or off-market, including inter- se transfer of shares among the promoters during will, in the Board of Directors' view, be available to the Company du:l:er'ag that year, the Company will be able
7. | Manay Bansal 61550 14831 the periad from the date of passing the special resolution ill the closing of the Buyback offer. to meet its liabilities as and when they fall due and will not be rendered insolvent within a period of one year
8 Indu Bansal 49'200 11855 r) The Company shall not utilise any funds borrowed from banks or financial institutions in fulfilling its from the date of Board and shareholders' approval.
9' Gautam B I 48’350 1.1651 obligations under the Buyback; 4. That in forming the opinions for the above purposes, the directors have taken into account the liabilities
: M 3ane - : s) The statements contained in all the relevant documents in relation to the Buyback shall be true, material (including prospective and contingent liabilities) as if the Company was being wound up under the provisions
10. | Aruna Bansal 48,250 1.1627 and factual and shall not contain any mis-stat its or misleading information. of the Companies Act, 2013 or the Insolvency and Bankruptcy Code, 2016, as amended.
11. | B.L. Bansal & Sons HUF 25,100 0.6048 10.  CONFIRMATIONS FROM THE BOARD: 5. That the debt equity ratio of the Company after the buyback will be within the limit of 2:1 as prescribed under
12. | Sarika Bansal 2,000 0.0482 The Board of Directors has made full enquiry into the affairs and offer document of the Company and after the Act. _ i
Total 31,05,254 74,8254 taking into account the financial position of the Company including the projections and also considering | The declaration is made and issued under the authority of the Board in terms of the resolution passed at its meeting
b. Aggregate shareholding of the Directors of ies who are a part of the Promoter and all contingent liabilities, the Board has formed an opinion: held on 10th February 2022,
. L1 P 1 T
* . a. That there are no defaults subsisting in the repayment of deposits, interest payment thereon or payment For and on behalf of the Board of Directors of
:brt;mmfmun as on date of the EGM Nolice, |.e.; 10th Fabruary, 2022 (other than those Included of dividend due to any shareholder, or repayment of any term loans or interest payable thereon to any AKC Steel Industries Limited
v . P —— T —— i - financial institution or banking company. Sdi- Sdi-
c¢. Aggregate shareholding o rectors rthan Promotars) an anagerial Fersonns| b. That immediately following the date of the board meeting and from date on which the results of the Mukesh Chand Bansal Manav Bansal
the Company as on date of the EGM Notice, i.e., 10th February, 2022: NIL shareholders' resclution with regard to the proposed buyback are declared, there will be no grounds Director Director

d. No Equity Shares or other specified securities in the Company were either purchased or sold (either through
the stock exchange or off market transactions) by any of the (i) promoters; (i) members of the promoter c.
group and of persons who are in control of the Company during a period of six months preceding the date
of the board meeting at which the Buyback was approved fill the date of this Public Announcement.
8. INTENTION OF THE PROMOTERS AND PERSONS IN CONTROL OF THE COMPANY TO TENDER EQUITY
SHARES IN THE BUYBACK:

on which the Company could be found to be unable to pay its debts.

As regards to the Company's prospects for the year immediately following the date of the Board meeting
and from date on which the results of the shareholders’ resolution with regard to the proposed buyback
are declared, that having regards to the Board of Directors' intentions with respect to the management
of the Company's business during that year and to the amount and character of the financial resources, 12
which will, in the Board of Directors’ view, be available to the Company during that year, the Company 12'1

DIN: 00103098 DiIN: 00103024

UNQUOTE
PROCESS AND METHODOLOGY TO BE ADOPTED FOR THE BUYBACK:

i i i ithi The Bi ki to all eligible sharehold, f the C holding Equity Sh ither in physical
In terms of the SEBI Buyback Regulations, under the tender offer route, the Promoter and Promoter Group w:.lt‘;g g? lc?ng)yn;:ﬁr'oﬂ'tag"g:;a; aaré:;r\am :ﬁd"s'gzrr:,l:o?g;:-n:p:ﬂgf he renderod insolvent within 2 an:m:j xﬁmfm()?:% D: u:‘;gqla;,% Sr:w? i af the Company holding Equity Shares either in physica
Siblole e el boe il dbin el du il f"”"";';‘:\? D e d. That in forming the opinions for the above purposes, the directars have taken into account the liabilities | 122 The Buyback shall be implemented using the "Mechanism for acquisition of shares through Stock Exchange
! ; Bt rn;.(:p_:n tr'f? alié-lnerpsstrjsa‘:g; 10%’;2823 m? °mtfré‘" ate ik l: AN o‘?g? 0'5 26549 (including prospective and contingent liabilities) as if the Company was being wound up under the pursuant to Tender-Offers under Takeovers, Buyback and Delisting” notified by SEBI vide circular
E‘ ui‘:y S”ga:; :r' si che!";mr number of Equity Sh:ms maa!‘;w’;d:;g'[’ Jﬁ.’lﬁ?gﬁﬂf’gorﬂ“ﬁ#%‘?um b provisions of the Companies Act, 2013 or the Insolvency and Bankruptcy Code, 2016, as amended. CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015 read with circular CFD/DCR2/CIR/P/2016/131 dated
Rg ulations v P 4 &. That the debt equity ratio of the Company after the buyback will be within the limit of 2:1 as prescribed December 9, 2016 and circular SEBI/HO/CFD/DCR-II/CIR/P/2021/615 dated August 13, 2021 and following
g i ; . under the Act the procedure prescribed in the Companies Act and the SEBI Buyback Regulations and as may be determined
Please sea below the maximum number of Equity Shares to be tendered by each of the Promoter and Promoter | 44 REpORT ADDRESSED TO THE BOARD OF DIRECTORS BY THE COMPANY'S AUDITOR ON THE by the Board (including the Committee authorized to complete the formalities of the Buyback) and on such
Group as well as persons in control of the Company. PERMISSIBLE CAPITAL PAYMENT AND THE OPINION FORMED BY DIRECTORS REGARDING terms and conditions as may be permitted by law from time to fime.
Sl. No. Name of the Promoter & Promoter Group Maximum No. of Equity Shares INSOLVENCY: 12.3  For implementation of the Buyback, the Company has appointed SKP Securities Limited as the registered
tended to be offered The text of the Report dated 10.02.2022 received from S. Jaykishan & Co., Chartered Accountants, (FRN: broker of the Company (the "Company's Broker") through whom the purchases and settlements on account
1 Suresh Chand Bansal 1,84,105 309005E, UDIN 22065738ADMMLHS767) the Statutory Auditors of the Company, addressed to the Board of the Buyback would be made by the Company. The contact details of the Company's Broker are as follows:
2 Mukesh Chand Bansal 1,71,080 of Directors of the Company is reproduced below: Name of the Broker: SKP Securities Limited
3 Vikas Bansal 66,750 QUOTE Contact Person: Mr. Anil Shukla
4 Manav Bansal 61,550 The Board of Directors Addi Chatterjee Ir tional Centre, Level 21, 33A, Jawaharlal Nehru Road, Kolkata - 700071
5 Gautam Bansal 48,350 AKC Steel Industries Limited Tel: No.: +91 33 40077000
8 Biveeri Bansal 58,769 Lansdowne Towers, 4th Floor, E-Mail: anil. shukla@skpsecurities.com
7 indu Bansal 49.200 2/1A, Sarat Bose Road, Website: www.skpsecurities.com
8 Aruna Bansal 48I250 Kolkata - 700 020 SEBI Registration No.: INZ000199335
9 Srarikaa Ba r%%l 5 600 INDEPENDENT AUDITOR'S REPORT ON BUYBACK OF SHARES PURSUANT TO THE REQUIREMENT oF | 124  The QQmpany shall request BSE to provide the separate Acquisition window (the "Acquisition Window")
= S s THE COMPANIES ACT, 2013, AS AMENDED (“THE ACT") AND SCHEDULE | TO THE SECURITIES AND to facilitate placing of s_ell orders by eligible shareholders wl’:ﬁ) wish to tender Equity Shares in the Buyback.
nsal & Sons HUF 25,100 EXCHANGE BOARD OF INDIA (BUYBACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED ("THE For the purpose of this Buyback, BSE would be the Designated Stock Exchange ("Designated Stock
11 Radice Steel & Alloys Lid 12,00,100 SEBI BUYBACK REGULATIONS™) Exchange"). The details of the Acquisition Window will be as specified by BSE from time to time.
12 Beekay Steel Ind Limited 11,60,000 1. This report is issued in accordance with the terms of engagement letter dated 07/02/2022.
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In the event Shareholder Broker(s) of Eligible Shareholder is not registerad with BSE then that Eligible
Shareholder can approach any BSE registered stock broker and can make a bid by using quick unique client
code (UCC) facility through that BSE registered stock broker after submitting the details as may be required
by that stock broker to be in compliance with the SEBI regulations. In case Eligible Shareholder is not able to
bid using quick UCC facility through any other BSE registered stock broker then the Eligible Shareholder may
approach Company's Broker to bid by using quick UCC facility by submitting relevant documents.

The Eligible Shareholder approaching Designated Stock Exchange registered stock broker (with whom he does
not have an account) may have to submit the requisite documents as may be required. The requirement of
documents and procedures may vary from broker to broker.

During the tendering period, the order for selling the shares will be placed in the Acquisition Window by eligible
shareholders through their respective stock brokers during normal trading hours of the secondary market. The
stock brokers ("Seller Member(s)") can enter orders for demat shares and physical shares.

The reporting requirements for Non-Resident Shareholders under the Foreign Exchange Management Act,

1999, RBI, and any other rules, regulations, guidelines, for remittance of funds, shall be made by the Eligible

Shareholder and/or the Shareholder Broker through which the Eligible Shareholder places the bid.

Procedure to be followed by Eligible Shareholders holding Equity shares in the dematerialized form:

a) Shareholders who desire to tender their Equity Shares in the electronic form under the Buyback would

have to do so through their respective Seller Member by indicating to their broker the details of Equity

Shares they intend to tender under the Buyback.

The Seller Member would be required to place an order/bid on behalf of the Shareholders who wish to

tender Equity Shares in the Buyback using the acquisition window of the BSE. Before placing the bid, the

concemned Seller Member would be required to transfer the tendered Equity Shares to the special account
of Clearing Corporation of India Limited ("Clearing Corporation”), by using the settiement number and the
procedure prescribed by the Clearing Corporation. This shall be validated at the time of order/bid entry.

The details of the Special Account of Clearing Corporation shall be informed in the issue opening circular

that will be issued by BSE Limited/Clearing Corporation.

For Custodian Participant orders for demat Equity Shares early pay-in is mandatory prior to confirmation

of order by custodian. The custodian shall either confirm or reject the orders not later than the closing of

trading hours on the last day of the tendering period. Thereafter, all unconfirmed orders shall be deemed
fo be rejected. For all confirmed Custodian Participant orders, order modification shall revoke the custodian
confirmation and the revised order shall be sent to the custodian again for confirmation.

Upon placing the bid, the Seller Member shall provide a Transaction Registration Slip ("TRS") generated

by the BSE Exchange Bidding Sgstam to the shareholder. TRS will contain the details of order submitted

like Bid ID No., Application No., DP |1D, Client ID, No. of Equity Shares tendered etc.

f) It is clarified that in case of dematerialized Equity Shares, submission of the tender form and TRS is not
mandatory. In case of non-receipt of the completed tender form and other documents, but receipt of Equity
Shares in the accounts of the Clearing Corporation and a valid bid in the exchange bidding system, the
bid by such Equity Shareholder shall be deemed to have been accepted.

Procedure to be followed by Eligible Shareholders helding Equity shares in the Physical form:

a) In accordance with SEBI's circular dated July 31, 2020 (circular no. SEBI/HO/CFD/CMD1/CIR/P/2020/144),

shareholders holding Equity Shares in physical form are allowed fo tender such shares in a buyback

undertaken through the tender offer route. However, such tendering shall be as per the provisions of the

Buyback Regulations.

Eligible Shareholders who are holding physical Equity Shares and intend to participate in the Buyback will

be required to approach their respective Seller Member along with the complete set of documents for

verification p ures to be carried out before placement of the bid. Such documents will include the (A)

Tender Form duly signed by all Eligible Shareholders (in case shares are in joint names, in the same order

in which they hold the shares), (B) original share certificate(s), (C) valid share transfer form(s)/Form SH-

4 duly filled and signed by the transferors (i.e. by all regi Shareholders in the same order and as per

the specimen signatures registered with the Company) and duly witnessed at the appropriate place

authorizing the transfer in favour of the Company, (D) self-attested copy of PAN card(s) of all Eligible

Shareholders, (E) any other relevant documents such as power of attorey, corporate authonzation (including

board resolution/specimen signature), notarized copy of death certificate and succession certificate or

probated will, if the original shareholder is deceased, etc., as applicable. In addition, if the address of the

Eligible Shareholder has undergone a change from the address registered in the register of members of

the Company, the Eligible Shareholder would be required to submit a self-attested copy of address proof

consisting of any ane of the following documents: valid Aadhaar card, voter identity card or passport.

Based on these documents, the concerned Seller Member shall place an order/bid on behalf of the Eligible

Shareholders holding Equity Shares in physical form who wish to tender Equity Shares in the Buyback,

using the acquisition window of the Designated Stock Exchange. Upon placing the bid, the Seller Member

shall provide a TRS generated by the exchange biddln% system to the Eligible Shareholder. TRS will
contain the details of order submitted like folio no., certificate no., distinctive no., no. of Equity Shares
tendered etc.

Any Seller Member/Eligible Shareholder who places a bid for physical Equity Shares, is required to deliver

the original share certificate(s) and documents (as mentioned above) along with TRS generated by exchange

bidding system upon placing of bid, either by registered post, speed post or courier or hand delivery to the

Registrar to the Buyback i.e. Maheshwari Datamatics Pvt. Lid. (at the address mentioned at paragraph 17

below) not later than 2 (two) days from the offer closing date. The envelope should be super scribed as

"AKC Steel Industries Limited Buyback 2022". One copy of the TRS will be retained by Registrar to the

Buyback and it will provide acknowledgement of the same to the Seller Member.

The Eligible Shareholders holding physical Equity Shares should note that physical Equity Shares will not

be accepted unless the complete set of documents are submitted. Acceptance of the physical Equity Shares

for Buyback by the Company shall be subject to verification as per the Buyback Regulations and any further
directions issued in this regard. The Registrar to the Buyback will verify such bids based on the documents
submitted on a daily basis and till such verification, the Designated Stock Exchange shall display such bids
as 'unconfirmed physical bids'. Once Registrar to the Buyback confirms the bids, they will be treated as

‘confirmed bids’.

f) In case any Eligible Shareholder has submitted Equity Shares in ph | form for d ialization, such

Eligible Shareholders should ensure that the process of getting the Equity Shares dematerialized is

completed well in time so that they can participate in the Buyback before the closure of the tendering period

of the Buyback.

An unregistered shareholder holding Equity Shares in physical form may also tender their Equity Shares

in the Buyback by submitting the duly executed transfer deed for t fer of shares, purch d prior to the

Record Date, in their name, along with the offer form, copy of their PAN card and of the person from whom

they have purchased shares and other relevant documents as required for transfer, if any.
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h) Modification/cancellation of orders will be allowed during the tendering period of the Buyback.

1) The cumulative quantity tendered shall be made available on BSE Limited's website - www.bseindia.com
throughout the trading session and will be updated at specific intervals during the tendering period.

METHOD OF SETTLEMENT:

Upon finalization of the basis of acceptance as per Buyback Regulations:

a) The settlement of tfrades shall be camied out in the manner similar to settlement of frades in the secondary
market.

b) The Company will pay the consideration to the Clearing Corporation on or before the pay-in date for
settliement for Equity Shares accepted under the Buyback, the Shareholders whose shares have been
accepted in the Buyback will receive funds payout in their settlement bank account from Clearing
Corporation.

c) The equity shares bought back in the demat form would be transferred directly to the demat account

of the Company opened for Buyback (the "Special Demat Account”) provided it is indicated by the

Company's Broker or it will be transferred by the Company's Broker to the Special Demat Account on

receipt of the equity shares from the clearing and settlement mechanism of BSE.

The Eligible Shareholders will have to ensure that they keep the depository participant ("DP") account

active and unblocked to receive credit in case of return of Equity Shares, due to rejection or due to non-

acceptance.

Excess demat Equity Shares or unaccepted demat Equity Shares, if any, tendered by the Eligible

Shareholders would be returned to them by Clearing Corporation.

f) Excess or unaccepted Equity Shares which are in physical form, if any, tendered by the Eligible
Shareholders would be returned back to the concerned Eligible Shareholders directly by the Registrar
to the Buyback. The Company is authorized to split the share certificate and issue new consolidated
share certificate for the unaccepted Equity Shares in physical form, in case the Equity Shares accepted
by the Company are less than the Equity Shares that are tendered.

g) The settlements of fund obligation for Equity Shares in dematerialized and physical form shall be affected

as per the SEBI Circulars and as p ibed by the Desig | Stock Exchange and Clearing Corporation

from time to time and the Seller Member would issue contract note. Company's Broker would also issue

a contract note to the Company for the Equity Shares accepted under the Buyback. For Equity Shares

in dematerialized form accepted under the Buyback, such beneficial owners will receive funds payout

in their bank account as provided by the depository system directly to the Clearing Corporation. For

Equity Shares in physical form, the Clearing Corporation will release the funds to the Seller Member(s)

as per secondary market payout mechanism. If such shareholders' bank account details are not available

or if the funds transfer instruction is rejected by the RBI / bank(s), due to any reason, then the amount
payable to the concerned shareholders will be transferred to the Seller Member for onward transfer to
such shareholders. The Seller Member would issue contract note. Company’s Broker would also issue

a contract note to the Company for the Equity Shares accepted under the Buyback.

Eligible Shareholders who intend to participate in the Buyback should consult their respective Seller

Member for payment to them of any cost, applicable taxes, charges and expenses (including brokerage)

that may be levied by the Seller Member upon the Eligible Shareholders for tendering Equity Shares

in the Buyback (secondary market transaction). The Buyback consideration received by the Eligible

Shareholders, in respect of accepted Equity Shares, could be net of such costs, applicable taxes, charges

and expenses (including brokerage) and the Company accepts no responsibility to bear or pay such

additional cost, charges and expenses (including brokerage) incurred solely by the Eligible Shareholders.

i} The Equity Shares lying to the credit of the Special Demat Account and the Equity Shares bought back
and accepted in physical form will be extinguished in the manner and following the procedure prescribed
in the Buyback Regulations.

REJECTION CRITERIA:

The equity shares tendered by the eligible shareholders would be liable to be rejected on the following

grounds:

a. the shareholder is not an eligible shareholder of the company as on record date; or

b. if there is a name mismatch in the dematerialized account of the shareholder and PAN; or

c. receipt of completed tender form and other documents but non receipt of equity shares in the special
account of the clearing corporation.

RECORD DATE AND SHAREHOLDER'S ENTITLEMENT:

As required under 9(i) of the SEBI Buyback Regulations, the Company has ed Friday, April 22,

2022 as the record date (the "Record Date") for the purpose of determining the entitlement and the names

of the shareholders, who are eligible to participate in the Buyback Offer.

The equity shares to be bought back as a part of this Buyback Offer is divided into two categories:

* Reserved category for Small Shareholders; and

* General category for all other shareholders.

As defined in Regulation 2(i)(n) of the SEBI Buyback Regulati a "small " means a shareholder
of a company, who holds shares or other specified securities whose market value, on the basis of closing
price of shares or other specified securities, on the recognized stock exchange in which highest trading
volume in respect of such securities, as on record date is not more than two lakh rupees. Presently the
equity shares of the Company are not traded on the CSE, thus the closing price for the same is not available.
Hence, a shareholder who holds equity shares having market value on the basis of Buyback Offer Price
of Rs. 30/~ is not more than Rs. 2,00,000 (Rupees Two Lakhs Only) is considered for determination of Small
Shareholders in terms of the SEB| Buyback Regulations. However, if on the Record Date the Closing price
on the CSE would be available, then the same shall be considered for determination of Small Shareholders
in terms of the SEBI Buyback Regulations.

In accordance with Regulation 6 of the SEBI Buyback Regulations, 15% (fifteen percent) of the number of
equity shares which the Company proposes to buyback or number of equity shares entitled as per the
shareholding of small shareholders, whichever is higher, shall be reserved for the small shareholders as
part of this Buyback.

On the basis of shareholdings as on the Record Date, the Company will determine the entitlement of each
shareholder to tender their shares in the Buyback. This entitlement for each shareholder will be calculated
based on the number of equity shares held by the respective shareholder as on the Record Date and the
ratio of Buyback applicable in the category o which such shareholder belongs. The final number of equity
shares the Company will purchase from the shareholders will be based on the equity shares tendered.
Accordingly the Company may not purchase all of the equity shares tendered. Accordingly the Company
may not purchase all of the equity shares tendered by the shareholders over and above their entittement.
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Date: 08.04.2022

After accepting equity shares tendered on the basis of entittement, the equity shares left to be bought back,
if any in one category shall first be accepted, in proportion to the equity shares tendered over and above
the entittement in the offer by the shareholders in that category and thereafter from shareholders who have
tendered over and above their entitlement in other category.

In order to ensure that the same shareholders with multiple demat accounts/ folios do not receive a higher
entitlement under the Small Shareholder category, the Company will club together the Equity Shares held
by such shareholders with a common PAN for determining the category (Small Shareholder or General
Category) and the Buyback Entitlement. In case of joint shareholding, the Company will club together the
Equity Shares held in cases where the sequence of the PANs of the joint shareholders is identical. In case
of shareholders holding Physical Shares, where the sequence of PANs is identical and where the PANs
of all joint shareholders are not available, the Company will check the sequence of the names of the joint
holders and club together the Equity Shares held in such cases where the sequence of the PANs and name
of joint shareholders are identical. The shareholding of institutional investors like mutual funds, pension
funds/ trusts, insurance companies, foreign institutional investors/ foreign portfolic investors etc., with
common PAN will not be clubbed together for determining the category and will be considered separately,
where these Equity Shares are held for different schemes/sub-accounts and have a different demat account
nomenclature based on information prepared by the Registrar to the Buyback as per the shareholder records
received from the Depositories. Further, the Equity Shares held under the category of "clearing members"
or "corporate body margin account” or "corporate body - broker" as per the beneficial position data as on
Record Date with common PAN are not proposed to be clubbed together for determining their entitiement
and will be considered separately, where these Equity Shares are assumed to be held on behalf of clients.
Participation in the Buyback shall be voluntary. Eligible Shareholders of the Company shall have the option
to participate, in part or in full and get cash in lieu of equity shares to be accepted under the Buyback or
they may choose not to participate and be benefitted from a resultant increase in their percentage shareholding
in the Company post Buyback without additional investment. Further, Eligible Shareholders of the Company
shall have the option of tendering additional Equity shares (over and above their entitliement) and participate
in the shortfall due to non-participation by some other Eligible Shareholders of the Company, if at all.

The maximum tender under the Buyback by any Eligible Shareholder of the Company cannot exceed the
number of Equity shares held by such Eligible Shareholder of the Company as on the Record Date.

The Equity shares tendered as per the entitlement by the Eligible Shareholders of the Company as well
as additional Equity shares tendered, if any, will be accepted as per the procedure laid down in Buyback
Regulations.

Detailed instructions for participation in the Buyback (tendering of Equity shares in the Buyback) as well
as the relevant time table will be included in the letter of offer which will be sent in due course to the Eligible
Shareholders of the Company.

COMPANY SECRETARY & COMPLIANCE OFFICER:

Ms. Sangeeta Roy

Company Secretary

AKC Steel Industries Limited

‘Lansdowne Towers', 4th Floor, 2/1A, Sarat Bose Road, Kolkata -700 020

Tel. No.: (033) 4060 4444, Fax: (033) 2283 3322

E- mail: contact@akcsteel.com; Website: www.akcsteel.com

Investor may contact the Company Secretary for any clarification or to address their grievances, if any,
during office hours i.e. 11:00 A.M. to 2:00 P.M. on all working days except Saturday, Sunday and public
holidays.

INVESTOR SERVICE CENTRE & REGISTRAR TO THE OFFER:

In case of any query, the shareholders may contact the Registrar to the Buyback during office hours i.e.
11:00 A.M. to 2:00 P.M. on all working days except Saturday, Sunday and public holidays.

MAHESHWARI DATAMATICS PRIVATE LIMITED

CIN: U20221WB1982PTC034886

SEBI REG. NO. INRO00000353

Validity: Permanent

Contact Person: Mr. Ravi Bahl, Compliance Officer

23, R.N. Mukherjee Road, (5th Floor), Kolkata - 700 001
Tel.: +91 33 2248 2248, Fax: +91 33 2248 4787

Email: mdpldc@yahoo.com; Website: www.mdpl.in

MANAGER TO THE BUYBACK OFFER:

SKP SECURITIES LIMITED

CIN: L74140WB1990PLC049032

SEBI REGN. NO: INM000012670

SKP Validity : Permanent

Contact Person: Mr. Anup Kumar Sharma
Add Chatterjee International Centre, Level 21,
33A, Jawaharlal Nehru Road, Kolkata - 700071

Tel.: +91 33 40077000; Email: contact@skpsecurities.com;

Websi WWW. Sk p iti com
DIRECTORS RESPONSIBILITY:
As per Regulation 24(i)(a) of the SEBI Buyback Regulations, the Board of Directors of the Company accept
responsibility for the information contained in this Public Announcement or any other information,
advertisement, circular, brochure, publicity materials etc. which may be issued in relation to the Buyback
and confirms that such documents contains true, factual and material information and does not contain any
misleading infermation.

For and on behalf of the Board of Directors of AKC Steel Industries Limited
Sdf- Sdi- Sdi-
Ashok Kumar Bansal Manav Bansal Sangeeta Roy
Whole time Director Director Company Secretary
DIN: 00283193 DIN: 00103024 Membership No. A37232

Place: Kolkata




